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THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR:
Sir, T place a copy on the Table of

the House. It is about the damage to
Chambal Project,
RN kiueie

I. MOTION RE REVOCATION OF
THE PROCLAMATION ISSUED
BY THE PRESIDENT IN RELA-
TION TO THE STATE OF ANDHRA
PRADESH—contd.

II. GOVERNMENT RESOLUTION
SEEKING APPROVAL OF THE
PROCLAMATION 1SSUED BY
THE PRESIDENT IN RELATION
TO THE STATE OF ANDHRA
PRADESH—contd.

SHRI BHUPESH GUFTA; Mr.
Deputy Chairman, Sir, once again 1
rise to speak on the developments in
Andhra Pradesh. Since I spoke last,
happily some improvemenc in the
situation has undoubtedly taken place.
For this, our tributes go to the inte-
grationists in Andhra Pradesh be-
longing to our party and also to some
people belonging to the Congress
Party who have been facing great
difficulties in protecting their lives
and properties in upholding the
banner of unity, in opposing the
sinister nature of the conspiracy
behind that movement and in en-
countering the terror and violence
which had been unleashed there with
a view to forcing the Government of
India to accept, to begin with, the
separation of the State of Andhra
Pradesh and then to proceed, if
possible, under some pressures and
violence, to put the entire question
of the unity of the country in the
melting pot. Sir, it is not accidental
that synchronising with the geparatist
movement in Andhra Pradesh, the
Jana Sangh Party, for example, has
officially raised the slogan for appoint-
ment of a second States Reorganisa-
tion Commission. They want the
Indian States to be reorganised into a
larger number of States, say 30 to 40
or 40 to 50. They have g¢ven suggest-
ed that Uttar Pradesh should be
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broken up into four separate States.
Similar demands are coming up else-
where also. Recently I was in Uttar
Pradesh, the State of my friend, Mr.
Dikshit. There Mr. Charan Singh,
the defeated leadet of the BXK.D,
has raised the slogan that West U.P.
should be separated from East U.P.
B.K.D. is now stirring a separatist
campaign and given the opportunity
and chance and the secret reaction-
aries inside the Congress Party play-
ing their part as they are doing in
Andhra Pradesh, you may find that
gentleman, Mr. Charan Singh, assum-
ing the role of Uttar Pradesh B. V.
Subba Reddy.

Sir, I find that the Swatantra Party
has also come out in support of the
demand for another series of reor-
ganisation of states. Well Mr, Piloo
Mody is a new-comer to politics, but
not a new-comer to reactionary ideas,
In fact, he has been born and brought
up in the cradle of reaction and big
money. So, it goes as naturally as
Godavari flows when he says that
there should be reorganisation all
over the country.

Then we have got our {riends also
in the Syndicate Congress, Mr.
Morarji Desai wag very much opposed
to the reorganisation of the composite
Bombay State, so much so that he had
to risk his Chief Ministership. Once
he went to Ahmedabad and he had to
face what they call the people’s cur-
few in the sense that nobody came
to his meeting. Yet he was preach-
ing the maintenance of composite
Bombay State and would not concede
the demand for linguistic reorganisa-
tion of the bi-lingual Bombay State.
Now, here we find the officials. Even
now they are ruled by them. The
former ICS man, Mr. Iengar, has
accused Nehru of vacillation because
Nehru conceded the demands for lin-
guistic reorganisation of the States.
In a recent statement which he pub-
lished in some Andhra paper, Mr.
Iengar of the former ICS—also once
Chajrman of the Reservg Bank, 1
think—has demanded bifurcation of
Andhra Pradesh. Then, we have got
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the high-priest of disruption and
counter-revolution in our country,

Mr. Golwalkar. He made a statement
in Bangalore in which he has demand-
ed trifurcation of Madhya Pradesh
and Uttar Pradesh and bifurcation of
Andhra Pradesh. Then again, we
have our friend, the DMK leader, Mr.

Viswanathan going from Madras to
Andhra Pradesn and preaching, as
for example, at a public meeting in

Ongole on February 5th, that his party
was fully in the campaign for gepara-
tion of Andhra Pradesh. Now we
have a wonderful line-up of all these
was fully in the campaign for separa-
tion—for bifurcation ang trifurcation
—for carrying the flames of separatist
movement in other parts of the
country so that trouble can be started
and they can fish in the troubled
waters. This is the current strategy
of the counter-revolutionary, reaction-
ary forces in the country who today
find it difficult to capture political
power through elections, and certainly
not on the floor of the House. There-
fore, they have chosen other arenas of
struggle, other slogans, other forms of
struggle—other than the alliances—
and using the discontent and frustra-
tion of the people in order to create
an explosive situation. Unless this is
understood, the ‘meaning of the sepa-
ratist movement in Andhra Pradesh
and its implications in terms of our
future national life would never be
understood. That is why, for the sake
of the people of Andhrg Pradesh and
for the sake of the people of the
country we are opposed to this bi-
furcation and the separatist move-
ment, and we would ask upon the
Government not to concede this
demand of separation if at all this
country is to be saved from gnother
holocaust of chaos and confusion
created by frustrated, disgruntled,
reactionary politicians, all combining
together in a mighty movement in
which no principles will be observed,
no norms are sacred, no governed
rules of democracy are sacrosanct,
where burning, arson, intimidation,

terror, insult, vulgarity ang violence
will be let loose. We want this pro-
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cess to be stopped and that is why
we want the separatist movement to
be countered.
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Mr. Deputy Chairman we are not
one of those who think that the
Andhra people do not have grievan-
ces. They certainly have grievances.
So have the Telangana people for
whom we spoke the other day. So
have the people of Rayalaseema—
they too have their grievances. But
these grievances have been there for
long. There has been a gentleman’s
agreement once but they could not be
solved, perhaps, fully to their satis-
faction becausg of the ineptitude and
incompetence of the successive Con-
gress Goverrmments that were in office.
But that does not justify that now
they should plunge into this very
course of separatist movement. The
Minister has rightly pointeg out that
this thing has emanated from Andhra.
But this is not enough. Much more
has to be taken note of. Who is
responsible for this? How did it
come? The timing of it, everything
is important. Last year when an
Ordinance was issued against land
alienation, and when it became the
‘ceiling’ law, coming into force under
the pressure of the people, both be-
longing to the Congress and other
Parties, the landlords became very
active in order to frustrate the ceil-
ing law, in order to frustrate the land
alienation law and what did they do?

[THE VICE-CHAIRMAN
MATI PURABI
in the Chairl.

(SHRI-
MUKHOPADHYYA

They led demonstrations to Hydera-
bad. Everybody knows it. When the
landlords conduct a movement of
this kind, you should not see it in a
democracy by the mere physical pre-
sence of the landlords, you should be
forewarned if something bag was
coming angd it was coming. Then you
have the Gujarat traders, you have
got the wholesellers, - the transport
people. All of thew thought this was
the time to create some trouble in
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order to prevent certain measures
being taken, however halting these
were. Naturally, they relied on the
Congress Party, the reactionary ele-

ments within the Congress Party,
massive majority of ithe Congress
itself. Out of the 'massive majority

of the Congress came out the explo-
sive staff led by Mr. V. B. Subba
Reddy. ]I know him very well, per-
sonally we were together in one
delegation. He is the former Deputy
Chief Minister of the Congress itself.

This is one thing and after the
Mulki Rules, after the Supreme Court
had given its judgment on the 3rd
October last year, we found Ministers
of Andhra Pradesh speaking in one
language and the Ministers of Tele~-
gana speaking in their own way. Yet
they were given an orportunity to
speak ag they liked and the Chijef
Minister behaving in a peculiar man-
ner, I am npot going into the story of
all this but I found that was the
reason why the landlords in a majo-
rity-ridden Government became one
instrument in the hands of separatists
and allowed the movement to 'get
'momentum. Let us noi forget that
point.

Well, in Andhra Pradesh, out of

the 287 seats in the Agsembly, the
Congress captured 217 seats. What
bigger 'majority do you want? Still,

have we got stability, have we got
political stability? We do not have
it. Not only that, we cannot even
have the Assembly functioning be-
cause these elements in that majority,
combined with the Swatantra, com-
bined with the Jan Sangh, combined
with the RSS, built up their own
Sangharsh Senas and other senas with
a view to creating chacs. And may
I ask my friend the Home Minister
here what happened to his 'game tak-
ing back Mr. R. G. TRanga to the
Congress side with an open arm, if
not rolling out the red carpet? Syndi-
ask Mr. Dikshit what happened to his
masterly game when he was taking
you here openly. Now let me come
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back the Syndicate Congress people,
like Mr. Ranga to the Congress fold
to inflate the Congress both outside
and inside the Assembly?

SHRI BANARSI DAS: It is due to
your evil influence and distortion of
facts. He never belongedq to the
Congress Party. He belonged to the
Swatantra Party for a long time,
You are distorting the facts.

SHRI BHUPESH GUPTA: My
friend, Shri Banarsi Das, gives fantas-
tic facts. You seem to have lost your
memory also.

SHRI BHUPESH GUPTA: Ranga
was sitting in these benches here in
Congress.

SHRI MAHAVIR TYAGI: What
about the Indicate Communist Party?

SHRI BHUPESH GUPTA: 1 am
talking aboul Ranga now. If any
man. . .

SHRI BANARSI DAS: It was before
independence. .

SHRI BHUPESH GUPTA: Please
listen. If any man is to be given
Padma Vibhushan for changing poli-
tical parties at the top surely Mr.
N. G. Ranga can claim that award.
How many parties he has changed? It
is very difficult to keep abreast of the
changes of party by Mr. Ranga just
as it is difficult to keep abreast of the
changes that fashionable ladieg 'make
in summer weather of their clothes.
I am not going into that kind of thing.

SHRI BANARSI DAS: Please tell
her in confidence.

SHRI BHUPESH GUPTA: Why
should I tell her in confidence. You
had been in the Congress all these
years and if you had not earned her
confidence why ask me to do that?

SHRI BANARSI DAS: But now you
are a new convert.

SHRI BHUPESH GUPTA: I can tell
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to the point. I am not bothered here
with Mr. Ranga. Here you have the
movement, wonderful movement with
Sangarsh Senas and other Senas and
then on the top of them some of the
officials join the movement. I  have
for example the case of Mr. Jaya
Bharat, Deputy Collector of Guntur
who was directly supporting the
separatist movement. He arrested
our people because we were fighting
for the preservation of the integrity
of Andhra. His brother the DSP in
East Godavari was doing the same
thing, helping the separatist move-
ment. Such is the situation, Then
comes money. How much money has
come in? Mr. Home Minister, here
is food for thought for you. Here is
a matter for investigation. Who
finances the 'movement? If it is the
landlords, how much money have they
spent? How does the money come?
Is it not a fact that the money is
coming from Madras? Everybody
knows that some leaders of certain
parties go and meet in Madras city
the Americans. Everybody knows
that funds are being funnelled from
Madras to a particular party there to
help finance the separatist movement
by the A'mericans. These are known
facts.

SHRI S. S. MARISWAMY: Absolu-
tely baseless.

SHRI BHUPESH QUPTA: These
are matters for investigation. Ask
Mr. Karunanidhi to hold investiga-
tion and perhaps in hig own locker
or in his own safe he will find the
answer to what I am saying, Madam,
this is the position.

Now, what are the tactics? It 1is
guerialla tactics. Mr. N, G. Ranga,
recently beloveq of the Congress, has
again fallen from grace. 1 do not
know when he will go back to the
Congress. That is for the astrologers
to say. You can consult them; you
believe in astrology, as some of them
do. He asks the people to adopt
guerilla tactics, to run the movement
like the RSS and the Jana Sangh.
This is the Congressman Ranga, erst-
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while Swatantrite, now the head of
the Sangarsh Sena or Andhra Sena,
speaking like this in Andhra Pradesh.
The RSS sent its people from outside
the State to strengthen their cadre.
Mr. Home Minister, normalcy has not
yet come. Improvement has taken
place in the sgituation but the gangs
are even now active. The gangs are
these Senas; equipped with bombs,
equipped with daggers and other
weapons, equipped with al] kinds of
materials and with plenty of funds,
with trucks and lorries they intimi-
date and terrorise the people. That is
the movement. 1 think Parlia~
ment shaould take note of it. It is not
like other movements and naturally
this movement cannot last long
because no landlord can fight for
long. We know that the majority of
the people like the  agricultural
workers and other sections of the
people do not like this movement.
They are opposed to the bifurcation
and tearing up of Andhra Pradesh,
but they have been subjected to
intimidation and terror. It is unfor-
tunate ang tragic that the student

community fell victim to this. The
same thing about the NGOs. They
fell victim to this movement. I hope

the student community and the NGOs
will rethink about this matter and
return to the ways of unity and
democracy and disengage themselves
from their involvement with  the
reactionary forces who had never
fought for their cause in their life,
for the cause of either the NGOg or
the students and I think they are
making a grave mistake. We are
sorry for them. Therefore, when I
speak about them, I speak with pain
and horror. It pains us to see that
our young student community is
made the cannon fodder of an utterly
sinister movement, behind which there
js blood and against the country’s
unity, against the country’s democracy
and against progressive trends in our
social and economic life. 1 would,
therefore, like the students to be
saved from that movement. Similarly,
we have been fighting for the Gov-
ernment employees, year after year
for their demands ang othr legitimate



275 Re. Proclamation
issued
[Shri Bhupesh Gupta.]

rights, including trade union rights.
We would like them also to be saved.

Madam, here I would like to bring
this to your notice ang my Andhra
friends. This is the “Snehalata
Weekly” dated 25th February, 1973.
It is in Telugu and I have got it
translated. Here this kind of thing
is happening, There ig the picture of
a socia] worker, Inampudu Surya-
prakash Rao, a Harijan, Congress
social worker. His head was shaved
and white paint was put on his body
with insulting slogans. He was parad-
ed almost naked in the street and
this was done in Avanigude in Krishna
district. Is this the way?

SHRI LOKANATH MISRA: Is this
a communist party paper?

SHRI BHUPESH GUPTA: It is not.
1t is abgolutely non-comrmunist...

SHR!I LOKANATH MISRA:
financed by the communists,

SHRI BHUPESH GUPTA: I do not
know. It is not at all sc. The editor
is Suryanarayana. Anyway, why ‘do
you not believe it? You are not in-
volved in it.

SHRI LOKANATH MISRA: I can-
not believe a communist.

But

SHRI KOTA PUNNAIAH: Madam
Vice-Chairman is Mr. Lokanath Misra
incident correct? Do you ahve any
or the incident? I hope he is inte-
rested in the incident.

SHRI LOKANATH MISRA: About
the incident.

SHRI DAHYABHAI V. PATEL: The
paper is as much concerned.

SHRI LOKANATH MISRA: Is the
incident correct? Wo you have any
idea about the incident?

SHRI BHUPESH GUPTA: I will
give it. This is what was done. 1
would ask Mr, Lokanath Misra, who
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| is a cultured man, at least he looks
cultured, whether he will show and
express shock at it. Now, Mr. J.
Shiva Reddy, a communist worker in
Guntur district, and another com-
munist worker in Srikakulam were
treated in this manner. Now, I have
given this photograph. Here is the
photograph of the Harijan social
worker. Look at this. Is this the
way? And what do you think of a
) Jan Sangh leader in the movement
who said this: “Indira Gandhi likéed
) Muslims and Mulkis”? He said many
| other vulgar things. Was there any
[ condemnation by them? No. There
f will not be any condemnation by
] them. The Indian Express, Andhra
| Prabha and many other papers have
l published such reports. Here I should
| like to draw your attention to what
J Mr. Subba Reddy said. He is actually
( saying that the South should be free
| from the domination of the North.
{ This is what he is saying. Mr. Subba
Reddy is spreading such ideas, pre-
posterous ideas, the separatist slogan
in this '‘manner. Here is the Indian
Express of the 25th January. This is
not a communist paper. It is the
paper of Mr. Goenka, Vijayawada
edition. According to them Mr. Subba
Reddy advocated the division of the
country into two, North and South, to
avoid the perpetual domination of the
South by the North. This is the
language of an ex-Deputy Chief
Minister from the Congress.

SHRI S. S. MARISWAMY: Who is
this Mr. Subba Reddy?

SHRI BHUPESH GUPTA: I see you
have been supporting the sepamptist
movement. You do not know even
Mr. Subba Reddy. I am sorry for my
friend, Mr. Mariswamy. The losg of
memory must have affeced him now
temporarily. Surely, you should know
Mr. Subba Reddy very well.

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): He has got
a special affection for him.
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Subba Reddy, the ex-Deputy Chief
Minister of the Congress.
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SHRI S. S. MARISWAMY: Under
Mr. Narasimha Rao.

SHRI BHUPESH GUPTA: Under
Mr. Narasimhg Rao and now be-
friended shamefacedly by Mr. Karu-
nanidhi. That is Mr. Subba Reddy.
Now, this is the movement.

Here I should like to bring to your
notice ang consideration. ..

SHRI BANARSI DAS: He will again
be befriended by you, after some
weeks he will be befriended by you
and by that party.

SHRI BHUPESH GUPTA: Do not
have any illusion. As far as the
separatist elements are concerned,
surely we will fight the hon. Members
who are against integration, for the
integrity of the country; no 'matter
what remarks you make, because to-
gether we brought you here, And it
is your party; in a most cowardly
manner you knocked at the door of
the Congress ang presented your
leader to the Congress Party, one of
your alliance partners, Prof. Ranga.
Therefore, talk a little fairly. I do
not see that you are in an ivory tower
because no tawer will hold you, ivory
or other.

I say, we should be careful. Cla-
shes are now developing. They are
really created by the gangs and so on.
I am very glad to hear today that
the NGOs are thinking of returning
to their jobs and it is a good thing, I
hope, that they are returning to their
jobs. They must fight for their
rights, for their living conditions and
for other causes for which the work-
ing classes stand. I do not like the
NGOs there in Andhra to cut off
themselves from the rest of the
working classes in the country and
involve themselves in such a dis-
reputable type of agitation like the
Andhra separatist movement I do not

like it. Now, the students are also
still there. But they should be
persuaded to come back. As far as
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the Telengana area is concerned,
there is no movement there really
now; because of the old experience,
and there is no student strike and
the NGO’s strike has been withdrawn
About Mr. Channa Reddy, reference
has been made to him. He is getting
no response whatsoever. I think the
Government should pursue vigorous-
ly the relief measures in the drought
areas of the Telengana region. These
are the things that should be done
there.

Madam, we are disturbed to know
that a West German television team
has gone there and they are taking
TV pictures at Vijayawada and that
this is encouraging these people to
do such things and get them televised
in West European countries. I do not
know how that television team has
gone there without the sanction of
the Government. I have reports
that a lot of missionaries are also
working there in order to rouse the
feeling of separatism and so on. That
is also a very serious matter,

Now, you wi]l be surprised to hear
—and I share a secret with the
House—that moneys were coming in
lakhs and now the leaders have start-
ed quarrelling over them because the
movement is waning. Funds are there
but who gets how much-—that is the
problem now. The quarrel  has
started. Home Ministerji, take note
of it and exploit it to your advantage,
and you know how to do it. The
leaders there are now  quarrelling
over the money. Plenty of funds
have come., They are swallowing
the funds; one is accusing the other
of swallowing the funds. It is a
good busness. Separation or no sepa-
ration, buildingss will come up. Con-
cubines will be kept; if there is one,
there will be two more concubines
of the landlord and they will come
more and more to Hyderabad per-
haps after the integration is main-
tained, to have a gay time there in
the evening and then the next morn-
ing, half-drunk and half lost fo their
common friends, visit the various
places in the Andhra region, This
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is happening. Therefore, do not get
up. These landlords are a  debauch
lot. They can never run a move-
ment, They can never do a thing.
They are bound to create tensions
amongst themselves which has alrea-
dy started. Therefore, here I would
like to give you one warning. Be
careful about those who are talking
about peace and normalcy. Some
are talking about normalcy genuine-
ly. I fu]ly support them. But be-
ware of the people who talk  about
normalcy now and then ask for sepa-
ration, They are neither converts to
normalcy nor to integration. You
have taken the stand thal you. will
not discuss this matter unless nor-
malcy is restored. Therefore, they
are interested in putting up the show
that normalcy has been restored and,
therefore, separation should be con-
ceded. They would press their
bargain with you in the illusion that
you will concede their demand for
separation. You say that mnothing
has been conceded. Nothing is ruled
out. It is a philosophical] statement
that the Prime Minister made yester-

day. You can go on making
such statements, I say nothing
has been conceded in the sense
that separation will never and

never be conceded. But for the sake
of the conscience of the nation if it iz
separation within the framework of
the unity and integrity of Andhra
Pradesh, by all means have discus-
sion, have agreements, modify your
five point formula. Make it more ex-
tensive an elaborate and adjust it to
your needs according to your agree-
ment. I am for it. But integration is
the sine qua nmon- is a matter of our
honour, is a matter of honour of the
whole country, Today it is a challenge
to the nation, to the face of the nation
and t must be met with prowess and
courage. We must not yield an inch

there. That is what I have been
asking.
SHRI LOKNATH MISHRA

(Orissa): Do you have an inch there?
1 was told that you have been thrown
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in to the Bay of Bengal from Andhra
Pradesh,

SHRI BHUPESH GUPTA: My
and it must be met with prowess and
Rajya Sabha, encouraging defection
with Mr. Biju Patnaik took money
in Orissa concedes and now he says
that I have been thrown into the Bay
of Bengal. He has neither a sense of
Bay of Bengal nor a sense of geogra-
phy nor a physical understanding of
the problem. This is my grouse. But,
Madam, I tell you as far as the Com-
munist Party is concerned, of course
compared to the Congress Party we
are a small party but we are a united
party. We are fighting against sepa-

SHRI MAHAVIR TYAGI (Uttar
Pradesh): You are a party in-law.

SHRI BHUPESH GUPTA: Yes, we
are a party in law in the sense that
we are legal party undoubtedly. But
your are party in-sin because you are
born in sin and, naturally, the prefer-
ence will go to the party in law rather
than to the party born insin, MadamI
tell you are repelling their attacks.
If attacks come on us they will get it
from us too. No doubt about it. Our
party is fully prepared to take the
brunt. No matter how many com-
munists die, no matter what happens
to us, the instructions to our party
ranks ang supporters are: never,
yield politically ideologically and
physicaly to the separatist terror
and violence. If they come to attack
defend yourself with all your might.
That is the honour of your party. I
think those who stand for the integra-
and unity of Andhra Pradesh will
appreciate this humble contribution
in Andhra Pradesh by the Communist
Party of India, (Time Bell rings)
Madam Vice-Chairman, since you are
ringing the bell I will finish.

THE VICE-CHAIRMAN (SHRI-
MATI PURABI MUKHOPADHYAY)
Please wind up.
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(Gujarat): Madam, pease allow him

to make up for his absence for one
week, Allow him more time.

DR. BHAI MAHAVIR (Delhi).
Madam We are very happy te listen
to Mr. Bhupesh Gupta’s very heroic
pleading in favour of unity and inte-
grity But we are not able to under-
stand since when hig party has
become a votary of integration and
unity because for all we know, when
the question of unity of the country
was involved, his party was in the
forefront pleading for division of the
country, and had worked for division.
At the time of the struggle for in-
dependence, they were all along in
favour of vivisection of the country.
How does he reconcile his love for
vivisection of the motherland with his
love for integration of Andhra Pra-
desh which is a part of the mother-
land and not the mother-land as
such?

SHRI BHUPESH GUPTA: 1 always
have some soitness for my friend, Dr.
Mahavir. I thought even if he belong-
ed to Jan Sangh, he was an educated
and learned person. But the questions
that he sometimegs puts make me
think that he belongs not to the edu-
~ated elite of the Jan Sangh but to
ne R.S.S. rowdies, which he is not,
o2f course.

DR. BHAI] MAHAVIR: Is that an
answer? I thought that an educated
person like Mr, Bhupesh Gupta.
would understand my question. But
if he gives a rowdy answer to an
educated question. .,

SHRI BHUPESH GUPTA: You are
very educated.

DR. BHAI MAHAVIR: Where
your answer?

SHRI BHUPESH GUPTA: You are
very educated. You are a doctor. Now
I would invite the Home Minister’s
attention to the role of the Chairman
of the Krishna Zilla Parishad. He is
a very interesting man, it seems. On
the one hand, he iz telling here that
he is for integration and he is for

is
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Mrs. Indira Gandhi. On the other
hand, he is sending from his own
place, Krishna district, bombs to Nel-
lore in order to help the separatist
movement. He is actually helping to
maintain what is called the Kakani
Brigade, armed forces of the separa-
tists therein Nellore, There are such

“chelas” of Mrs Indira Gandhi,
“chelas” of the Congress. When in
Delhi, they are all for Mrs. Indira

Gandhi, for talks, But they want to
play on both sides of the net here,
integration and unity and there sepa-
ration. In their own district, they
pose as integrationists, but in another
district they help the separatist mo-
vement with money and bombs. And
one of them is the Zilla Parishad
Chairman I have just mentioned.

DR, BHAI MAHAVIR: May be they
have learnt the art from you.

SHRI BHUPESH GUPTA: Finally,
we are coming to the end of the
debate on the subject. i

SHRI DAHYABHAI V. PATEL:
We have just begun.

SHRI BHUPEH GUPTA: The
Presidents Proclamation has come; it
should not come again. We have
seen the game of “massive majority”
both in Andhra Pradesh now and also.
in Uttar Pradesh. A massive majority
built with reactionaries is g very
doubtful proposition and a self-defea-
ting thing in some ways as you have
found out. I hope, firstly, there will
not be any yielding to the separatist
demand. Discussion there should be
for maintaining the unity ang integri-
ty of the State and of the country, be-
cause once you yeild there. You will
give a shot in the arm to the right re-
actionary forces in the country, A
mini~grand alliance has already per-
petrated its trick in Qrissa, in Cuttack

recently. You have seen today the
report of 21 defections there, 1 do
not know how many defectors are

hidden withn the Congress Party in
the various legislatures. The Home
Minister should know better. It seems
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that mn the case of Orissa, you did
not know that so many were hidden
under your blanket safely with you
Therefore, be careful about 1t It has to
be defeated. Now that does not mean
that we should not go into grievances
and other things Go mnto  them.
Talks should be there and discuss-
1ong should take place I would
appeal even to my separatist friends
of Andhra Pradesh Rethink what you
are domng. Give up this path This
will never succeed This movement i1s
intended to divert public attention
from the urgent eocnomic and sacia]
1ssues and to involve the country in
this kind of disruptive and divisive

activities so that some people can
have their way
SHRI BHUPESH GUPTA  There-

fore, 1 say from ewvery point of views
1t should be taken as a big challenge,
1t should be taken as a counterattack

on a big scale of the new grand
alliance which has been evolved 1n
the State of Andhra Pradesh today

and which may find its violent erup-
tion 1n other parts of the country Ai-
ready rumblings are there 1n that
direction Alarm signals have already
been sounded 1n a number of States
by eminent leaders whose names I
have mentioned, and others, th=
Swatantra leaders, the Syndicate
leaders, other leaders. And here 13
my friend from Jan Sangh talking al

sorts of things They were for unitary
system of the State But today they
want India to be broken up. They
were opposing even the linguistie re-
organisation of States in the name of
un:tery system But today they warnt
30 to 40 States 1n India And you
have the DMK there waitirg for an
ypportunity. They want to share the
iind of autonomy which 1s nothirg
yut separatism. Separatism 15 being
evied Therefore, be careful about
t. Legitimate demands of the people
hould be accepted, the demands of
he Tribal people and all that, as, for
xample, ;In West Bengal Nepah
anguage should be accepted and- in-
luded 1n the Eighth Schedule Some
uch demands should be accepted You
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should not hesitate to do so

should not allow the
grow ..

SHRI DAHYABHAI V PATEL, One
standard for West Bengal and another
standard for all othere.

But you
problems  to

SHRI BHUPESH GUPTA No, no.
I say the same standard should be
there for all Legitimate demands
should be accepted

THE VICE-CHAIRMAN (SHRI-
MATI PURABI MUKHOPADHYAY):
Please finish now.

SHRI DAHYABHAI VvV PATEL L:
him make up for one week, Madam.

SHRI BHUPESH GUPTA You see,
Madam, so many interruptions aie
there. In fact I am grateful to my
friends for the kind of interruptions
they make because interuptions help
me, help everybody, and that way
they expose themselves and also help
me to bring out my contention moie
effectively than I can do without inter-
ruptions

So, Madam, I do not see as to what
w¢ can do about 1t except actentmg
the present situation because the
Assembly cannot function there aow.
But I do hope the Assembly will soon
function amudst unity, amidst good-
wili, amidst restoration of peace
and normalcy. When the wounds ale
healed and when feelings soften, I
think things will improve I think we
have made a definite headway in the
direction of preserving the integrity
and unmity of Andhras We must go for-
ward m this direction with the good-
will and support of Parliament which
has been more than manifest in the
course of the last few days. I think
we shal] justify our claim that we are
for unity and integrity of the country
and 1n the larger interest we want to
me rtain the unity and integnrity of the
great State and people of Andhra Pra-
desh And we do hope that the State
which produced such great martyrs as
Pott: Sriramulu and which produced
so many freedom-fighters in the past,
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will once again rise on 1its feet as a
united, powerful, strong, democracy
and will go forward learning from the
bitter experience of the recent harror
and see that the progressive forves
cowe together to re-make Ardhry, rot
orly a unmited Andhra, but a prosfer-
OuUs progressive and forward-luok.ng
Andhra Pradesh Thank you

SHRI M ANANDAM (Andhra Psa-
desh): Madam Vice-Chairman, while
we are discussing the President’s P.o-
clamation under Article 356 1n relaticn
to Andhra State, we find that a simlar
situation has arisen 1n Orissa State I
understand that the Orissa Ministry
ha, resigned and the Assembly Thes
been prorogued Whether 1t ;g Andnra
Pracesh or 1t 1s Orissa, one thing 1s
ceviamn that opporturism hag been the
bane of politics I understand today
in Orissa the Land Refoms Bill was
about to be discussed And 1f you
take that into consideration and also
take into consideration the agitation
1n Andhra Pradesh, here 1s o.e thirg
In common, that 15, the people or the
political opportunists did not like any
of these progressive legislations that
are brought, whether 1 Andhra o1 1n
Orissa Madam, I do not wish to g0
inte the details of the causes of the
tation in Andhra Pradesh They nave
agitation in Andhra Pradesh They
have already been stateq on the floot
of thig House 1n a very eminent ¢ an
ner by my learned friends Shri Ra,u
and Shr1 Bhupesh Gupta The; hate
exp alned the root causes of all these
evil, now being experienced 1n Andhra
Pradesh What I fail to understaid :s
this The pnine Mimisters who resigned
had sworn on ,ntegration They <aid
*they are convinced and they siand (n
¢aanviction for op integrateqd  Siate
Wt en they came to the Prime Muster
I't cne volce thev said that the; st--d
fc- integration  And they gave 2n ac
surance that even after they resigned
they will go to the people
of Andhra Pradesh to propa-
gate intergation But we have all
seen that the moment they went to
Bezwada they changed their colour
and started talking about separation
What they said was that all the
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people there wanted separation and

therefore they had to follow whatever
the people saxd This 1s a strange case

of leaders being led by people Ins-
tead of leaders leading the people
Just two days back, one of the
Marxist

SHRI SANDA NARAYANAPPA. I
want a clarificataion on whether the
leaders are leading the people or the
people are leading the leaders

SHRI M ANANDAM I will come
to that 1 was saymmg that just two or
thiee days back a prominent Marxist
member came to me and said “Mr
Anandam, all your people want sepa-
ration Why 1s 1t that you are still
standing against this demand”? Why
don’t you concede 1t and agree to the
separation of Andhra Pradesh?’ 1
askd him one question “In the last
Lok Sabha election and the State
Assembly election, the Congress Party
has come out with overall majority
That means the people generally are
all behind the Congress Party Why
1s 1t that Marxist Party 3s still remain-
Ing as Marxist Party? Why don’t you
join the Congress Party”? Then he
sald “I have a conviction and I stand
by my conviction As long as I believe
in that conwviction, I will try to per-
suade people to follow my conviction,
whether 1t i1s right or wrong That 1s
my policy” Likewise 1f these mnine
Ministers who resigned had conviction
that 1ntegration alone was good for
the Andhra Pradesh, why did they
not propagate thig i1dea of integration
to the people of Andhra Pradesh?
Why did they not carry the people
with them? How 1s 1t that the mo-
ment they went there, they all be-
came separatists? Have the people
understood what exactly 1s the imph-
cation of the Mulki Rules? Have the
people understood what exactly 1s
meant by second rate citizenship?
Have they experienced this type of
citizenship 1y Hyderabad city? 1
would like to know how many of these
people who have taken part in this
agitation have ever come ty Hydera-
bad to experience this second-rate
citizenship m that city It all depends
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how we as leaders go to the people
and explain to them. I am only sorry
to say that in this case the leaders
have all failed in their duty and they
misled the people. Now it is neces-
sary for us, once cool and calm at-
mosphere is restored, to bring to the
notice of the people the very good
features and very welcome features of
maintaining integration in Andhra
Pradesh.
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There is one other thing which I
wanted to mention, though Shri Raju
has already made a mention of it. It
is about the services. I do not know
how services can take up political
causes. Services mean white-collar
society. They have their own service
problems for which they agitate and
go on strike, But on matters like
this, on political matters, they should
not be allowed to go on strike. I
would also like to caution the Gov-
ernment that if they succumb to the
threat of strike or pressures by these
white-collared people, the NGOs and
the Gazetted Officers, no Government
can ever function. Even during the
British days, we know, the Services
were very loyal to the British Gov-
ernment. It does not, however, mean
that they have not been patriotic; they
have been highly patriotic. But so
far as the Services were concerned,
they were very loyal to the British
Government. My only | suggestion
here is that whoever they may be, to
whichever party they may belong, it
they want to carry on any political
propaganda, any political agitation,
let them do it at party level or at the
people’s level and let not the Services
be encouraged to do all these things.
I am amazed at the way in which
some of the leaders like Dr. Chenna
Reddy provoke the NGOs and others
to go on strike. Recently he made a
statement that those who on strike
will be considered as loyal citizeng of
the State and they will get advance
promotions, advance increments, when
once the separate States are formed.
This is one of the greatest evils and
such things will mar the integrity of
the Services.
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Madam, there is another thing which
I wanted to bring to your kind notice.
Mr. Mariswamy, while speaking on
this motion, has said that the DMK
is not at all interested in what hap-
pened to Andhra Pradesh and that he
only wanted that the matter should
be settled rather peacefully and that
the DMK is not interested either in
separation or integration. But I have
reliable information with me that the
DMK people, at least some of the
members of that party, have gone
there, gone to Nellore....

SHR] KOTA PUNNAIAH: Why say
“reliable information”? Their Deputy
Leader in the Lok Sabha toured
Andhra Pradesh.

SHRI M. ANANDAM: What I say
is that they have not gone there in
their 1ndividual capacity. He has
gone there and many otherg have
gone there in their capacity as mem-
bers of the DMK party, not only to
find out as to what exactly happened
there, but also to Instigate the people
to join the agitation. The reason is
obvious.

SHRI S, S. MARISWAMY: Madam,
on a point of order. I have got great
regards for my friend, Shri Anandam.
But he must be corrected, because his
information is wrong.

Mr, Viswanathan, a Lok Sabha
Member, went to Andhra Pradesh and
he spoke there in his individual capa-
city. Immediately after return, when
the correspandents questioned the
Chief Minister of Madrag who hap-
pens to be the party leader, the Chief
Minister said that it is his individual
view. Now Madam, i5 it wrong on
his part to have visiteq a place and
express his opinion? It is an open
question and it is not a party matter.

SHRI M. ANANDAM.: Well, they
have not announced that it ig only in
their individual capacity that they
have gone there, gone to Nellore and
other places 1 have reliable inform-
ation that there are contacts main-
tained between some of the separate
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ists in the Andhra region and the
DMK party leaders in Tamil Nadu.
I do not wish to place the details here
now before the House, But if he
wants

SHRI S. S, MARISWAMY: So far
as Mr. Anandam is concerned, I as-
sure him that there is no double stan-
dard with us. Whatever we speak
outside, we keep it up. Wge have
unequivocally said that the party has
not taken any stand. Even now we
say,“Bow tp the wishes of the people”
That is our stand and it is not for
integration or for separation,

SHRI M. ANANDAM: My point is
not that. It is not merely a question
of taking a stand. But they are also
financing some of the separatists for
carrying on this movement in Andhra
Pradesh.

SHRI S S, MARISWAMY: Madam,
I am denying the allegation he has
made. Again he ig saying this now.
Parliament should not be used to make
libels.

SHRI M. ANANDAM: But this the
position.

.

THE VICE-CHAIRMAN (SHRI
MAT] PURABI MUKHOPADHYAY):
Mr. Mariswamy, now Mr. Anandam
is taking the floor. You should not
interrupt him now.

SHRI S. S. MARISWAMY: Madam,
I am on a point of order, On behalf
of my party I have denied his allega-
tions and yet he goes on saying that
the party is financing and this and
that. This is libel. Parliament should
not be a place where libelloug state-
ments are made.

12RS—10.
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THE VICE-CHAIRMAN (SHRI-
MATI PURABI MUKHOPADHYAY):
Mr. Mariswamy, Mr. Anandam ijs
taking the floor now. You please sp-
eak when you have the chance.

SHRI M. ANANDAM: Madam, 1
stand by what I said. Fhe reason for
their supporting the rmovement 1In
Andbhra Pradesh is rather very obv.ous.

We all know that in the southern
region, Andhra Pradesh js one of the
biggest States...

THE VICE-CHAIRMAN (SHRI-
MATI PURABI MUKHOPADRYAY):
Please try to finish within two
minutes,

SHRI M. ANANDAM: The Congres«
hag been re-elected in majority in
Andhra Pradesh. The D.M.K. party
does not want that suh a big state
should exist in the southern region.
They want the split, becauss they fe>l
that the moment the split is made
Tamil Nadu will become bigger than
any of the States there. Thig is one
of the reagons behind the DMK party’s
participation in the separatist move-
ment.

I do not want to go into details. But
I would like to say one or two things
more.

I want a categorical statement by
the hon. Prime Minister that she
would not bifurcate not only this
state but any other state in this coun-
try in future. And it ig for this pur-
pose that I want that there should be
a constitutional amendment to the
effect that in future no new State
should be created.
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There is another thing which I want
to point out. There should be a com-
plete ban on the Services taking up
any political cause. I do not know
how the Government would do it. By
way of any statutory provision it must
be seen that no Government servant
will ever take up any political cause
or political agitation and go on strike.

With these few words, I would like
to thank some of my {riends, espe-
cially Mr. Raju and Mr. Bhupesh
Gupta, for making a very good case for
mtegration of the State.

THE VICE-CHAIRMAN (SHRI-
MATI PURABI MUKHOPADHYAY):
Shri Chandramouli Jagarlamudi.

SHR] CHANDRAMOULI JAGAR-
LAMUDI (Andhra Pradesh): Madam,
Vice-Chairman, the judgment of the
Supreme Court on the ‘Mulki Firman’,
saying that it is alive since 1956, gave
cause for the agitatign. And it would
not have caused such a big agitation
if the ex-Chiet Minister of Andhra
Pradesh, Mr. Narasimha Rao, had kept
his mouth shut. He said that this
judgment gave finality tg the Mulki
Rules. It is only then that the agi-
tation started. The people thought
that they were going to be bound by
Mulki Rules and are going to be treat-
ed badly. Then the 5-point formula
of the Prime Minister came. The
Telengana people wanted 14 more
points. The Andhras were afraid that
these Mulki Rules would pot be ended
by 1974. That has been extended by
the Prime Minister upto 1977 in the
case of the principal city of Hydera-
bad, and even then there is neo gua-
rantee that it is going to end by 1977.
The service people from Andhra were
agitated. That is why the agitation
was 1ntensive. The whole of the
Andhra region rose as one, single
man. The lawyers, the doctors, etec.
had nothing to do with the Mulki
Rules. The Mahila Mandalis, women
in tens of thousands, the students,
the NGOs and the labourers also join-
ed this movement,. Everywhere it
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was said: Abolish the Mulki Rules.
BRefore the Prime Minister’s announce-
ment, it was only for abolition of
Mulk: Rules. After the Prime Minis-
ter’s announcement, the demand for
abolition of Mulki Rules was given
up and the slogan for a ‘Separate
Andhra’ arose everywhere. Lakhs
and lakhs of people heid meetings and
they said: We want separation from

Telengana. Madam, we want
5 P.M. bifurcation of the State, The

Congress Party has been accu.
sing us saying that this movement was
started by vested interests and land-
lords. That is not at all true. It was
started by the students and the N.G.Os.
and then later came the politicians who
went according to the wishes of the

people.

Madam, in the last General Elec-
tions, both for the Parliament as well
as State Assembly, nearly 80 to 90
per cent of the women in Andhra
Pradesh voted for Shrimafl Indira
Gandhi and made the Congress Party
successful. If you now go anywhere
in the Andhra area, not ¢ single women
will vote for Shrimati Indira Gandhi.
They feel that they have been cheated
by the Prime Minister with her slo-
They know now what the Cong-

gans.
ress stands for and how it cheated
them.

Madam, then came the Presidents

rule, Some lime after the President’s
rule, the C.R.P. and the Army people
ran amuck. They killed any number
of people in unprovoked lathi-charges
and firings. The official figure is only
68. But according fo private infor-
mation, it is between, 200 to 300 peo-
ple, All the firings were unprovoked.
They provoked these people to throw
stones and then they opened fire and
killed innocent boys and children. On
the pretext of chasing the miscreants,
the C.R.P. people went intq the houses
and chased the men away and they
misbehaved with the women.

Madam, I have received a letter
written by 17 respectable ladies of
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Andhra Pradesh regarding an incident
which happened in Guntur on 22nd
February, 1973. 1 read a part of the
letter:
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“Today (22-2-1973) at 10-30 hrs.
we went to the official residence of
the Superintendent of Police to en-
lighten him about the Police atro-
cities towards the agitators on 21-2-
1973. Since the Superintendent of
Police was not readily available, we
all sat on the road in front of the
Superintendent of Police Bungalow
and were waiting for him. At that
stage, the police headed by Shri
Sundara Raju, Sub-Inspector of
Police, Pattabhipuram had come and
lathi-charged the peaceful women
agitators indiscriminately with the
help of 5 few women home-guards
He abused the volunteers with vul-
gar language and asked the wumen
homeguards to manhandle them
besides himself beating the volun-
teers in the name of lathi-charge,
The Home Guards were ordered to
remove the clothes of the women
agitators and then the S.I. of Police
had rushed towards the ladieg and
twisteq their main organs with ven-
geance.” (I think they mean the
breasts).

So, Madam, thig i« the kind of
President’s rule we are having. All
these things happen under the Presi-
dent’s rule. We do not at all welcome
the President’s rule. We would rather
revive our Assembly, vote out the
Government and pass a Bill asking
for separation of Andhra. I would say
that bifurcation is the only solution
to the Andhra problem. Both the re-
gions are asking for separation and
it can be done easily without any
difficulty. People of both the regions
can part happily, like brothers, just
as we did when Andhras geparated
from the Madras State. Then we
parted as friends and even now some
lakhs of Andhras are staying in Madras
and both the Tamiliang and Andhras
are living like brothers. In the same
way, both the Telangana people and
the Andhra people can separate and
live like brothers (Time bell rings).

g e
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This delay in decision can revive
the agitation. People have been say-
ing that after the President’s rule the
situation has come back to normalcy.
It might have come back to normalcy
because the leaders have been prea-
ching frofi the very beginning that
the agitation should be peaceful and
non-violent. Actually, from fhe begin-
ning itself the leaders have preached
that. But, Mr. P. V. Narasimha Rao,
the ex-Chief Minister of Andhra Pra-
desh, thinking that he will not be’
able to put down the agitation without
some violence ordered that all the
leaders who preached peaceful agifa-
tion should be arrested so that the
agitation would go into the hands of
youthful leaders who would make it
violent. It was only after Mr. Nara-
simha Raop had some of these leaders
arrested that some vMient incidents
tock place here and there, It was a
good excuse for him to open fire and
shoot down these people. Now, re-
cently, the Andhra Karyacharana
Samiti, knowing thai 4®e people have
been suffering for want of transpor-
tation and this being the seasoyp for.
commercial crops like tobacco and
cotton to come to the market and be-
cause people would find it difficult to
go to places of business without trans-
port, ordered that transport and other
facilities like lorry traffic to resume.

THE VICE-CHAIRMAN (SHRI-
MATI PURABI MUKHOPADHYAY):
Please sit down. Mr. Mend6i

SHRI CHANDRAMOUL1 JAGAR-
LAMUDI. Madam, I am the onl per-
son speaking on separation.

SHRI LOKANATH MISRA: He is
one of those Menibers who have court-
ed imprisonment and are in the thick
of the struggle and you want him to
git down.- What would you lose if you
give him a few more minutes?

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): He did
not ask for it; he goes on speaking.;

SHRI LOKANATH MISRA: Mr.
Bhupesh Gupta can go on for half an
hour freely talking about Andhra.
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Here he is in'the thick of the struggle
and you would not allow him to speak
even for ten minutes,

SHRI CHANDRAMOUL! JAGAR-
LAMUDI; Madam, I want a few
minwtes more.

THE VICE-CHAIRMAN (SHRIMATI

PURABI MUKHOFADHYAY): Two
minutes.
SHRI CHANDRAMOULI JAGAR-

LAMUDI: It the Government of India
is serious about settling this problem,
they should withdraw the CRP and
the military and they should them-
selves restore normalcy. They should
revoke President’s rule and call the
Assembly so that the wisheg of the
members of the Assembly and of the
people can be expressed in the House.
Unofficially, the majority «of members
of both Telengana and Andhra want
separation and out of the 287 mem-
bers, neay 150 members have ex-
pressed the opinion that separation is
the only solution. Therefore, Presi-
dent’s rule should be revoked and on
other things also an early decision
should be taken so that the students
may go to the colleges and complete
their studies. It they want to know
the wishes of fhe people, actually an
opinion poll can be taken or a fresh
election on this point could be order-
ed. During the last elections the ques.
tion of separation did not come up
and, therefore, the Congregs came out
with a vast majority. If a fresh elec-
tion is mow held on the point of sepa-
ration, I am sure the Congress will
be totally rooted out and only the
separatists will be elected.

SHRI K. P, SUBRAMANIA MENON
(Kerala): Madam Vice-Chairman, the
police Minister of the Government of
India who goes by the very endear-
able name of the Home Minister, Mr.
Dikshit, started his new career with a
wrong foot forward. A few days back
in one of his press statements, after
taking over the portfolia of the Home
Ministry, came forward with an artro-
cious suggestion that the violence in
Andhra is the creation of the Marxist
party.
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SHRI BIPINFAL DAS: He has al-
ready denied that.

SHRI UMASHANKAR DIKSHIT:
Yes, I have denied that. I said: Nax-
alites and the CPM(L).

SHRI K. P. SUBRAMANIA MENON.
If you have denied that, it ig good.

SHRI BIPINPAL DAS: Now, you
have started the speech in the wrong
direction,

SHRI K. P. SUBRAMANIA MENON:
No, no, don’t worry. Iam very hap-
py that he hag denied that.

Now, the situation todey in Andhra
Pradesh is a mirror, a reflection of the
bankruptcy of the Congress rule in
this country for the last 25 years. We
are talking of Mulki Rules, of reser-
vations and all that, but what is the
basic cause behind all this trouble?
Has the Government of India tried to
analyse the basic causes of the troukle?
The basic cause of the trouble in
Andhra as well as in other parts of
the country is that there are millions
of people who are unemployed--no
avenues of employment for them,
There is a continuing backwardness
in large parts of the country. There
is drought. There ig this, there is that,
and the people are suffering. TIli-
teray is rampant and the 25 yearg of
the Congress Rule has done practically
nothing to solve any of these problems,
Therefore, for an ordinary man in the
country, the omly avenue of employ-
ment is the ‘Government’ employment
and there is scramble for a few Johs
available there and there. This Mulki
Rules agitation seems to have started
from this basic malady.

Now when this issue last time came
im Parliament, I had am occasion to
speak about this. This ‘Mulki Ruley
itself is an obnoxious thing because
this was instituted by the feudallorg,
the vessel of the British Empire, the
then Nizam of Hyderabad in order tg
safeguard the interest of harems ang
other people under him, So that they
got their jobs. After independence,
after you had achieved the constitution
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which proclaimed that Indiam Citizens
are equal everywnere, to continue with
these Mulki Rules is in the very nature
of it going back another 50 years or
continuing the administration of the
country in the spirit and in the manner
of what was dong 50 years back, That
is why all this thing has started. The
very spirit of Mulki Rules has within
it the germs of separatist movement
because the Mulki Rules differentiate
one section of the Andhra People from
another and it trieg to segregate this
section form the other. Therefore, the
first and foremost duty of any Govern-
ment which wants the integratiom of
the State of Andhra and he country to
be maintained, is to see that whatever
may happen, these Mulki Rules are
thrown out.
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Now, I. come to the other problem
and that is the problem of backward-
ness and the necessity of sometimes
giving some sort of reservation for
some sort of people. As I have poin-
ted out earlier alsp and our Party has
again and again pointed out that the
‘Mulki Rules’ is not the solution of the
problem of backwardness of Telengana,
In the present situation, it would be
necessary to consider giving some sort
of reservation in the ratio of 2:1, that
is almost in the equal proportion of
the population between the two parts.
Telengana has got one-third of the
population and the coastal Andhra
region has got 2!3rd of the population.
Therefore, in a single list of the State
services, this 2:1 ratio can be applied,
i.e. for every two people recruited
from the Andhra region, one man will
be recruited from the Telengana re-
gion for all the services.

But they will not be confined in
their service to particular district but
will te posted anywhere throughout
the State. This is the only way to
avoid the perpetuation of the separa-
tist tendency, to heal the wounds and
to bring about a slow integration of
the two regions.

Now, Madam, all sorts of people
have been blamed for the situation in
Andhra but is it not incumbent on
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the Congress to think who is leading
this agitation? After all it is the
Congressmen, The Comgressmen in
Telangana are shouting one thing and
the Congressmen in Andhra are shout-
ing another thing amd both together
have managed to bring about a situa-
tion in which the whole State is now
in the throes of a turmoil and is at-
tacked by the CRP, the Border Se-
curity Force, the Army etc. A reign
of terror has beep instituted by the
President’s Rule. Why should this
President’s Rule come? After all in
the last election when the Congress
won in Andhra it had a massive ma-
jority and it was said that Mr. Nara-
simha Rao was elected unanimously
as the leader of the Andhra Congress
Legislature Party. But within ten
months the thing crumbles down like
ninepins; if this is the sort of Con-
gress Party which we have got in this
country whigh is supposed to have won
with such a massive majority and won
on the question of ushering in socialism
in the country, then you can imagine
the fate of this country. Because they
cannot keep two parts of the sate
State together they are blaming other
people for bringing disunity. -

Yesterday the Prime Minister was
angry at the reference to the question
of nationality. I hope she will not
jump from the top of the Parliament
House when we talk of nationality.
What is wrong with this? After all
our party has never tried to hide any
of its views; we consider the different
linguistic States in India as nationa-
lities. What is wrong with it? 1t is
said that 1f you say that they are na-
tionalities then this country will be
subject to the danmger of disintegra-
tion. Then I should say that the
Soviet Union should have disintegra-
ted long ago because there they do not
even say nationalities but they are
national republics, each cne of them.
It is not merely a question of theore-
tical or ideological conception of what
constitutes the nation or what consti-
tutes the State or what constitutes the
country. What is importan is, what
are you going to do and what are
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[Shri K. P. Subramania Menon}
you doing today? It you take the
doings of the Congress as the touch-
stone then it is the Congress Party
which ig a threat to the unity of this
country, to the unity of the different
people. It is the Congress Party peo-
ple who are encouraging thig fraternal

homicide in Andhra putting one
Andhraman against the other. In
Asgam what are they doing? Ben-

galis are being hounded out there and
they are being thrown out and now
in Orissa. Therefore to put the blame
on other people for your own failing,
for your own misdeeds, for your own
lack of deeds and creating turmoil in
the country, it may be good im rhe-
toric but it will not be good politics.

SHRI1 BIPINPAL DAS: Madam, on
a point of clarification. In Assam the
movement was not led by Congress-
men. The Congressmen were not
there. It was the students and there
was not massacre of Bengalis.

SHR]I XK. P. SUBRAMANIA MENON:
Thousands of Bengalis had to flee
Assam. If they had remained they
would have been massacred.

THE VICE-CHAIRMAN (SHRI-
MATI PURABI MUKHOPADHYAY):
Mr. Menon, please stick to your points
and finish your speech,

SHRI HARSH DEO MALAVIYA:
There was no massacre. It is wrong

SHRI K. P. SUBRAMANIA
MENON: In your undelstanding I
will be wrong, but unfortunately his-
tq;y has shown it to be otherwise,

SHRI HARSH DEO MALAVIYA:
The word ‘massacre’ in the English
lamguage has got a certain meaning.
It you use it, then it should be used
in the correct sense.

SHR1 K. P. SUBRAMANIA
MENON: I stand corrected, but they
were driven out at least. Thousands
Were driven out. Therefore, Madam,
what I am trying to point out is that
this thing has arisen because the
Congress party hag tried to golve the
Problem from the narrow, sectraian,
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factional angle of the ruling Cong-
ress. At first it set Mr. Channa
Reddy’s faction against Mr. Brahma-
nanda Reddy. It set the Telengana
faction to continue the struggle in
order to overthrow Mr, Brahmananda
Reddy, but it did not do it on any
principle. This Telengana struggle
and the Mulki thing was wrong. Ab-
solutely wrong slongans were used
and when the thing subsided and af-
ter the election when you got a ma~
jority, what did you do? When the
Andhra High Court threw out the
Mulki Rules, it should have been left
there itself. On the contrary, the
Government of India, under the
leadership of Mrs. Gandhi, egged on
Mr. Narasimha Rao to g0 to the
Supreme Court simply to strengthen
Mr. Narasimha Rao’s Telengana fac-
tion. This was done. The Supreme
Court because of its folishness, and
usually it is foolish, uphelg what the
Nizam, of Hyderabad had ordered fifty
years ago, Today can you imagine the
Supreme Court saving that after
twenty-five years of independence,
after the Government of India had led
an army to overthrow the Naziam and
establish some sort of democracy in this
country, what the Nizam gaid then is
sacrosanct? T should like to say that the
Supreme Court Judges are not living in
this age. They are living a hundred
years back. Even then there was enough
time for the Government of Indig to
see that thingg were done in a princi-
pled manner, No, they did not go
by any principle. They looked again
for factional political gains and that is
why they have brought the State of
Andhra Pradesh to this situation.
Today the President’s rule is not
a bed of roseg for the Andhra people.
The sort of terror that has been let
loose will beggar any description. In
fact, we have got reports from all
over the State, from Guntur, Vijya-
wara, Nellore, Vishakhapatnam say-
ing that hunreds of people were killed
mercilessly by the police of Mr. Dik-
shit, the Central Reserve Police,
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SHRI BIPINPAL DAS: What was

the extent of violence from the other
side?
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SHRI K.P. SUBRAMANIA MENON:
The extent of violence from the othter
side also depends upon the reaction to
the Government . The moment the
Andhra NGOs went on strike, what
dig your Mr. Narasimha Rao’s
Government do? He sent the CRP,
the army and the police against the
NGOs and naturally they will react...

THE VICE-CHAIRMAN (SHRI-
MATI PURABI MUKHQPADHYAY):
Will you please finish it?

SHRI K. P. SUBRAMANIA
MENON: The Andhra people have
gone through a terrible agony. We
have all to sympathise with them in
their agony, but the point is that the
solution for their problem is not the
disintegration or bifurcation of the
State. We have got isympathy for
them in their agony, in their suffer-
ing and repression.

But because they have gone in for
the wrong cause, it cannot be suppor-
ted. Therefore, I would suggest that
at least now the Government of
India should see what is good for the
country as a whole and not what is
good for the Congress Party and for
Mrs. Gandhi’s faction in the Congress
Party. It should have the larger in-
terests of the State, it should have
the larger interests of the country in
its heart before taking a decision.
And the only correct decision in the
present situation is to throw out the
Mulki Rules and bring about a pro-
per and gradual inlegration of the
State by.the introduction of 2:1 ratio
in the services but making a siigle
list of services, and there should be
no restriction on the question of edu-
cation; whether in Hyderabad or in
Kakinada or in Vijayawada, it should
be open 1o all the children in Andhra,
whether born in Andhra Pradesh or
in any other place. Evenp in the
educational field, thig 2:1 ratip can be
applied. But it must be that the Te-
lengana children should have the
freedom to have admission into the
Kakinada Medical College or into the
Waltair University or any other uni-
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versity, and the Andhra children
should have the freedom to get admis-
sion in Hyderabad or any other city
in the Telengana area., That ig the
only way possible, and not the way of
trying to patch up things and trying
to please one faction against the other
and trying to do something here or
there will mot solve the problem.

THE VICE-CHAIRMAN (SHRI-
MATI PURABI MUKHOPADHYAY):
Mr. Mandal, 10 minutes.

SHRI B. N. MANDAL (Bihar):
There ghould be no restriction on time.
Members should have scope. All
parties have gpoken. I generally speak
ouly a few words. So, I do not ex-
pect that any restriction should be
placed by the Chair regarding time.

THE VICE-CHAIRMAN: Life ig full
of restrictions. Yes, please continue.

o qam A qoza (fagre):
3T gHTEAs wgiey o, faw oy gew
F gmd qEgqd & |

UF AWHT  qIeq
JEI1T § |
THE VICE-CHAIRMAN (SHRI-

MATI PURABI MUKHOPADHYAY):
Please do not interrupt.

 faw agr &,

st A ATOAN AT . FETH
Fevdfaw mrar & 1w et
&1 qifqarde & o1g FAT &1 ar 3
YEATT g1 T 3 AG Ag AT FAA.
AT H g ar A, AfwT waw st Gy
# gTary agr A7 ar A(F )

Wt et g8 7T F ama g, & wngan 3
qg AT &1 AT | 79T AIHAT &T 7777
THFT O ¥ I8 qquah | afFA
T A fa g & fagowa 51 e faam
7g faaga waw R zER B
AR T T WA AT AT AR fopeAy
T A ST AT BT 07T FT f2aT 97 )
&3 suF a1z gt M€ #71 Fordtz g
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15 w35 mTigw FRed)

# AT gy a1g few geatay gE i
R AT F A8 g F 17 §
aF foadt ady g1 997 &, ag F03
wA E9g #1§ foan g o o wfe
o7 AT E 1 3T wedT & a1F fHT 93y
fafaeex 9 3@ #maq ¥ gfafwafes &
fagr g ot SEF AT & O Fgr ¥
gose sraa sy s feard) ama
! UFAfAF ITT F GAAET a1 T
TE g1 | 39 AT ®F 1 g9 A
avg ¥ AT FL %4 §, Al g

® q1 97 TG AT & | T T AT

forg avg Y faquma Ger dras §, 999

oy gTFR #1 9 ATAT 97 & @A

=1fed |

gy faed g aag Fram g fw
qgr I AEIW ¥ gfaq AR Jaa1 &
dr § F3r8 g 7% 9r 1 feedr F weaw
o @=ar & maeg 7 gfag AR
AT ® AEE G AT A A 7 qQ
¥ arfsarare & gfTaT &1 9@ 1 a6
AL A ML AN A AT § T I HR
T2aE AT EAT FAAT A INT AT
3 T IATHT TEET 3 19 73 F
fag darT & T £ | W UF
avh g Ifag & ®F ¥ @I
gt Y & AT g9 q¥E § Swar @t
@iondr g zwawg @ feafs qw A
g\ oz feafy wav § ° z@FT  FIXW
gz & % %AT & qAW § A7 T2 At
IHY g & AT G 4¥ ag gL AL &
a9t 1 ggu Freor a5 fr agr few an
¥ CEATH AT TAT §, AT ATT FAAT
oot § gaay aswg & feafa ¥ st gare
WAt AEd 91 a8 A& q0ar g | |
wie ag & f s uatafafe fea aeftad
¢ 32 39 ew &y &t & g% € % oy
A5E T A=A &)1 qaq faqq Teadt g7
1T § g fF St G T TR At
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917 RAT § q9F J4v TTTH I L
TG FT ST ET AT E, FT AT FaAT
13T & gawt da1¢ @A Anfey fx awwd
9EF 9T Al WIS @ gW GENAA £
g FA ATHT I€LT qgd 9T A ¥

&2 & forg §are <3 | 3 avg Y wAnafy

g qF TTaF SF § T q9q1 & | AfFA
sgy e A ag w1 99 f5 gw oF

adqr fFdt avg & T w4 gy Ay, e
Y g &1 §, g9 AT & A <@,
AT TH AT FT ATT WET § A GTHIL
& FATA & (eq o Hat unigeede (T

STq &, 93-9% FAATQ A5 (57 919
g BT AT A TS AT WTAT § AT I
FI FT TS} a1 g & A Iq |
9T EaEt @ et §

adag v 9% fafreez gamm g
ga a<fag ua # Nfayg fgrad & a1
Tgg T M3 AT wed & alwa
Yy JAX § AT JF IAHT AT
txfefasa gor & saa 7 famtn gz 7Y
oA qer g fF qg F1E I AT TG A, AAAT
& HAT IAFT HIE TWTT TG AT | OF
TEAY FT Fq@ET a1 faar var, 79
aifafs & =9 & agr iw fafaeer @7
& fag 1 Wi aQa-Fqa fgegeaa |7
gfggra e frfreezod & o arza
fafaesT & gAML 9T FTH FW avd ATTAT
g1 SAHIAATT A GATOF S FeaqT
fagm & aAw & T arfegeusm
TEqg 1M, §FIT WD AT T3,
dfea o Qar deTwAFAd @M
fgar awg @ AT &7 e uF gaY
q ewq A aFar g, wraq & fawar o
g gFdr, afedue e Qe ardfaga
ANH FT F FHIEEEIAT F qIcfa® 17
FE o0 fgegeaqra ¥ fow v § a0y
FHAFTEr &1 T & A< 57 g & sray
e fafreze & &7 ¥ Ja10 70§ IqFT
THrST gg T for ST F AT IHATH &
SaFT St 3917 Qv anfgy Afsedzy
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FATE ¥ I gLER FI aAE T 3
TET &Y arar § ; #fE qew qay sarT a4
&1 wifas angar §; afF saarsr)
@ qw & faafy e § wrgd @
IR gl a8 qaFr ®oq HIT AT
#1914 3T § )
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Ta 4 fergeara # agr graq g 1 fage
¥ us wEmA g feewr wawa €
& FET T ag AW F1 3R fFRaT Imard
M qgt F A &1 qg A7 faady
W § HF AW FFRX WA & N
Frgd § uF FEEEAA & AT, IGH(
ST oo 34y feafq g gurary =@
g FOa-w(T qqa fesgra q ga
W FY F1a g1 WY § Fa o1 719 & marfas
g1 =g udtgredzd aiTg & 9 g
gt g, safau asady gt & AR SEH
Fdtem grard & gadiy @arg, afeT
T E AFES § 718 sfedrgma wradt
IO FTAG ITaTE, g8 W13 gar Wgar
z frwadar alen mow, @9 gl
I AT IHZATH A g FLHIL F AT
A gHAr | wed AT g Jugl W
7EY gA1 & | zafaq qay ad e ag
g fw g ew faafa ¥ gare s

qavr #1 a7 g 5 g fifaa
g fafrezy a7 g & 1+ g wrgw
fafrezx g gw  fafaez 491 gw
G gEmd fF W ag T am
fafafeez ot ag m=8v arg O
qar sfr T g ¥ owem §
aue faast @@ T gow @d@ &
SR FE 9T FT FWT §, HT
goF fervae & & a=l F gw
fafredy & @ty & e frar Smar
g AR asg T3 ) Y @ ®
sf@ ar & qEt & ogredEr #it
Fg FT TT 99X AT F1 FF HT TFIIX
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asr s fem wrar & QAT g@w
g g

St IRTHFT fifea: a3 wo g
qaa F§ W E

1 q&E qOAw Hqew o A
gaT g a1 ST g, ¥ g e
g 1 difaT ot gwm fwfer o g
AR § gumar § F AR @ axg
®FET gRT gt a1 g ava )
g e

9gl a% THT T ¥ "AIT
T AR A A et w2 fE
e fegeara & fau o aoifedy
N | g I oifeEy @1, dEer
faadt @t A=t & =g Awa
A S AT &Y A ) FIL (v
gfear) & st G & e o
efrfaddl @i F TEE qTdr
I qAT fFm @ fF 25 q@@e
YA ST AT F g, IS fEar g
9 ¢ 2T AqF TE | W@
Arard &, @@l g0 oI g
afFT g3 TS § gal 5T F AR
1 T@ AER 9T T fFar o
AR UF miqEr aar ¥ «g 9%
TF & AN g Sy Hemwe dex
el ard g1 A AT A S
Gy 1 CFEHE gRAeiad § 999
am T, a1 g wRd € fFoad
g TRl 9T gL AFT & ;W
9T, 25 TXES ¥ VEIAT IAFY ey
TR U H A F@dr =ifgg
gasr Ffaw gAr Jfgu ) gus
e aE gt ¢ fAsw wsw
g ara 2zar §, ag 5% @
AT AATE AT IR FS GVFT [z
fagar & | &1 grdr fedt ST
ATFT FAT T 9T §3 AT a7 fome
I FT ATFLIT TS TG UL &
T & Jg HAGAT ST F AW
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'[= qdw= qrTger 7 5]
FUIT WAT & FL [T § | 797
I F GRN H OWET AT KT @7
g1 ¥ IgW fF @ 97 a@r &
Aferg ot [WHF ok TN mweEeaw 2
SEHT gX FE A FAW FAA )

TG AT FAT § |
THE VICE-CHAIRMAN
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(SHR1

MATI PURABI MUKHOPADHYAY):

Mr Sheywalkar to reply Five
minutes
s ATo Fo ANAAFY  I0-

gaTafa wgEal, AR fqag & wray
¥ ST Hey S 7 9w QI dg FaT
F oMT THo Mo o F FroiE
T qAE ML AV aga vsafsar
gR 1 Tg WY wF war & R qww
MA@ FT TG FF AT 1 FT
IRl qg W ¥ gmA_fF &1 ouF
AT gy TAfqar g oamr § S
FET TG AT gFAT & 7 FT WAl
St w1 ag qar g & fF ower wRw
FT S fATT gAT IEE N5 FE
ad "8l 91 | 9w foe ¥ ng fear
g & f& gmr g fagemr W
g 9§ W 9IW & | ARIUE HSA
g TET HX I AT AT a9 M@ |
7z 1 fagra a1 1 Sa® W AR
a@r e fr afaage &1 oS A9nT g
@ WA WA & WL TF 98 A
qE A AW GHT G | W wA g
ag wat =t My Ieaw o7 N 3,
TRINT SHET T AR AT FH AW
LIS O B S O £ 7 R o
HT FUF q1 6 qIX AT q9T AT
I HRA F AWT QT AT qSAT
T | THET Aawd A gHT R oW
TFAT FT GART AG T qFAT |

g g g f& w9 oz oAy
A T AW Fed g, A AqTIN FHY
datfas gfee & gua away a1 AR
TR F AT KIfAW A &/
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qHo WEo #ro FY foE = ar
IO IEHT QX qg F T AT |
WRIAT F AR H AN F FHIAT
frasa femr, SE+t wEA A& ATAT)
T F FEL F WA AN A IART
T AE TG GF A IJqF FIO
T o weafewr @ fw w1 AW
T AU F FAL HEAT ARS & |
gz Sfaa =5 )

79 AU faeT g5 ¥ fF oW
oo - & IR ¥ s3r f5
-« aaa ag & 5 =
gfzfeafaar &1 faae #3 & g%
T Ag g 1 afdeafam 9
fa=arT FIF T TF FT AYTHS AAT-
TR g1 OFHRAT B ) WAL HT AT
qa A ga & -fammr &g
aFdr & A st o g ad
HqraT =SrfEd, WX gW AT Wy -
ey &8 1| #fF ww o
afifeafaar #1 3F awaw T@r &7
T} 2, affoafaat F1 Si& anw @&
R 1 T AT W &7 A AT F A,
FfeT o ag 7 a9 fr dfede =
F aog ¥ g wfa g € &
gz =9 g1 & I ¥ IF wwfa
Yafg g 21 99 omEr awd
QT 7O gW oam f& ol
¥ 9T W F9 fa9re w@,
agr §9 wia g€ & 1 AT gW ww
Fraw FAT 980 & fF mo fedr
TAaERW ¥ A § | sar & o#ar
T 5 B W oA aE ¥ agr
gt g1 W1 g, ag afdfesfaany
FT TG AFEA A@T g | Tl ZE@Er
HG T GEd 99 @ Al I@a
waF? qfomm g7 @wa &, 98 AT
Te6! 9¥E ¥ gAw e |

tefafredym a1 3fee & ag #if
et A T 2 R ogwm Y &
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@ F FFT F FE AT FL |
“fF AW §F  WEr Tgr @
W@ ] | A9 q13zawar ag § f@ oo
qReaT 1 9t g frdree @ i
FI | ZN A TH FE A g fe-
FIT AZT @ E | AT TEA FHET
fae zafag fFar g1, #Aifs FermEr
F AN AT FET ATET F IR A
F AW FET FAT AET AEI F
wre afcfeafa famgar e & 0 7
JAT FAET-HAT ZHT AEA § | W
gfeaqy &1 HEH! &AM ¥ @Al
afgy | 78 3% 7EF 3 5 =wo w9
foa AR T A 7S KT F A
IR [T T 19 H1 IZFT AR A
=eEl & fardaq @9 FH FL |
# guwar g [ wadE A
TAFT T @A AR |

TR FHfre ay wgRy o4
WY FATA FT T ATET AT IEH!
@frat gwEFIfAE qEA %% T F
@ T W s wE 9,
g feve @ W@ | H feomoaw
14 #1 fede gy #X gwar 1 fo=-
for O™ 9T § AT T WE @9
¥ 7Y o) fraew frar @ & wo &Y
fear ®1 Bl 37 =lgd oo SR
sfa @0 § S awEET § 3| oEH
1 s 1 g fafaer @ge =@

# A FET GFd g | TS AU
o wEE # @t T @ R
qUAET 3; Fifs g0 Iaa § fawEm
@ § | g0 famr # faegw fawmw
adt w0

o9y F2T R A A_W g IET
@ IEF FIOT ITA @AT T ATH |
N AATEA! T S ¥ U_TEA &
Fra T A AT | AT AF L T
Wit g3 ST | ATy @ X F
T ww § wfedt 1 gen fAfwa
FT O o7 A fr A g A
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8 wfaat & sarar ad} giat =fey o
AfFa g wER Fg A ¥ osEE
far Fifecgm # fh dnas
Traeawar agr g 1| foa-fae see
¥ yaF &9 A G § T@ AW
ag fafemg 77 &f9d fF @ 8 X
SUTET At TEr g 9t af om

# qreqd § @ FIAT §
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HT WX AT [ARART & AT AT
9187 Tga @9 Al G& BT, Al
I8 F Gra-grF AT 5 TaFrq HIAY
93t § 0% faT ¥ 36T o am, wey
gaw # W4T § TG SAr gIAr ,
TF gATL A1 7 Graerr 3, F5a¥ 3 qy
fe &g & A1 BT we ATR F i
F IR AR afawefi & AR &
a9 7 faadr w4 @R TA wm
T 1A IR I AR FEG s
feg+r ®% oS ) wA @t Aw A
FHAT § AT AT #1 glaar §awar
AT e T8 AET FEY &Y qonar
fSeFsuram B 530 T T907T |

A OF AR a1q 3@ fr ngea
T faqrsd $7 §iIMr wI I$-TF A
FWE T FAEM | AT FATEET F
e A T8 aga Faae faad Al
TSl H wwAr fgeEr  vEar 9%ar §
FITHE A G879 g9 AV 787 fAFwaq
qg AWAQTE | g A § 9197 aga
feqamidnz @ g &, wfeT gwT fea-
TIAZ AT 1 &Far § | 3afag &
nglds frazw wem fr & v g
gag= g B afeamy S $0 seom
wF g gal g, afFT ¥ araarg fa
3q &1 g W fra@T wam i
FE TAWMAF ET AL TG0, AT
ag g T F ogw Aw fearsaz-
AT o A WE W@ &, z@fMe A
A I T T W B
AT F AN AT HAFCHAE § WA 1S
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fao «d & a1 59 arg F1 gfee H @ FT
#1$ frotr v & foo gad 39 =1 fga fea
e § & 1 qg uF ARG AT E; FAMCW
fqaa #%G qHA qrET I@ KT OITR
F faear @l o zafaq 55 |
FT EqA A @ FLE T FIE fA07 AT
fa g afcfeata &1 e gt 78 faqar
wifveat it w1 fawam g ar T &,
AfFT a8 fawars § o gg QAT wor-
CHAT g T, IET Y, AT 9
I AN &F (a0 IAXT (W AGH A
Figfe dnit sgEaAfrFrgfe §
gqy wfux gaH1 fAq aFar T 1 7
ad gior & ) gefAe & gy
THRAT & fav FEr =gar g
agr @7 ¥ w9 5799 & {57 fFdT qa
FRW AL | FWlas & 5 g eufaa
FAT N TE AL FAITF § AME
g, [T Amq fAgeT air g F "
Tggag AR T fga w01 8§93
F [l F1E Wgeq 7 =i g0 § R
B+ T 9T I AATT FI7 * FfFET
a7 fwmE g B 70 qq 7daT %
fa g faar g FHamieiT @
1 AW WA IW AT AT OHMAT
gug fv Ao AW & 7 e F
fefema mwama @ 1 38 AR A
1 aflwm ad & wT v 7@ Ay
qIAATHT F1 qqF W § goAAg Far
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SHRI UMASHANKAR DIKSHIT:
Madam, Vice-Chairman, I must say
that all the members have jaken ga
very responsible attitude over the
question and ag far as I have under-
stood, them except perhaps Shri She-
jwalkar, not one member has really
opposed the proposifion before fhe
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House. In fact Mandalji went so far
as to say that the question is not of
revoking it, but to consider how to
proceed to solve the problem which
the people of Andhra Pradesh and the
country are facing. He has very cor~
rectly stated that position. In fact I
have carefully followed the speeches
and no one hasg really opposed the
Resolution. I must express my ap-
preciation of this and I must alsg ex-
Press my appreciaticn of the
very restrained manner in which
even Shri Shejwalkar has framed his
reply, although he has naturally and
legitimately criticised the opinions
against his own stand. Still he has
taken a very co-operative and very
understanding attitude.

Madam, Vice-Chairman, I shall be
very brief. I do not want to take
much of the time of the House at this
time of the day. But I wish to refer
briefly to the main points made by all
the Membergs who have spoken on the
Resolution.

>

Shri Mariswamy referred to an
allegation or he himself alleged that
discrimination is being practised in
the jails and that while the Telangana
prisoners are getting Rs. 7 per day,
the Andhra prisoners are getting only
Rs. 4 I have inquired into the
matter and I am informed that real-
ly there is no such discrimination
there. Money is spent according to
classification and there is absolutely
no discrimination. If gny jail officer
has committed such a mistake and if
I am informed about it, I will take
action. But this is not the practice
and this is not the rule.

Then he and Tyagiji and Banarsi-
dasji and some other honourable Mem-
bers have said that the Covernment
should have ong definite opinion,



313 Re. Proclamation
issued

should declare it, should pursue it
and see that it is accepted by all
They have said, maybe as a matter of
eriticism, that we are not taking any
fouthright stand either for separation
or against separation.

Madam, I would like the honourable
Members to appreciate the fact that
the Congress party, the Government,
have a democratic way of functioning.
1 do mnot know whether you will all
agree with me on this: Under the
Prime Ministership of Shrimati Indira
Gandhi, on every imoprtant matter,
an effort has been made not only to
carry the largest measure of consen-
sus or approval of the party members,
but also to carry the consensus of the
people outside the party, the members
of the Opposition, and even others,
when we come tg know that there is
a responsible person or an eminent
person having a strong opinion from
whom we can learn with profif, his
opinion also we want to have. It is
not, therefore, correct to claim, in
the present situation, the monopoly of
wisdom and to announce and say that
this and this alone shall be done and
that our opinion shall be imposed on
the people. What we propose to do,
Madam, is to reach the minds and
hearts of the people from both sides.
It is perhaps not fully appreciated
that it is a very delicate matter. Now,
if we do something which appears to
be too favourable tg Telangana, the
Andhra region people might misun-
derstand us and if we do or say some-
thing which appears to be particular-
ly favourable to or partial towards or
is capable of being called partial to-
wards the Andhra region, the other
side will react. In such circumstan-
ces, I plead for g full ynderstanding
of the situation and of the approach
that we have taken and the manner in
which we have functioned since the
situation exploded guddenly. It is
true that neither at the Centre nor
at the State level was there any ad-
vance or full assessment or anticipa-
tion of the events that took place af-
terwards. But now, apart from what
happened in the past, we do want to
deal with the situation with all the
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understanding and sympathy ang tact
and restraint so that we first under-
stand why, after the matter had been
settled, after both the parties had re-
concileq themselveg to this and had
shown their fact of reconciliation over
a period of months and when there
wag no reason to doubt the fact that
they were getting on nicely and in a
spirit of understanding these things

happened.

Our first job is to know why the
Andhra region people were agitating.
What is it that hag agitated them and
embittered them? There must be
things. Speaking for myself, I have
no doubt that if we know what has
gone wrong, what has upset people,
we should be able to persuade them,
to persuade all our friends, persuade
all the people concerned, to accept a
reasonable solution. To this end, all
our efforts will be directed. Therefore,
it is not really proper that we should
be misunderstood if we dp not an-
nounce from the housetops a prior
made decision and t{o announce that
we shall impose it. That is not our
way. That should not be dome, in
my opinion.

It has been said, rather unkindly,
that this agitation and all this conflict
is our own creation. Nothing could
be more fantastic, more unkind and
more baseless than such a statement.
After all no party, no party leader,
would do something which goes basi-
cally against iheir own interests,
against their own position, against
their own declared intentions. No
such unfair inference should be drawn.
I do not want to say anything about
what the Opposition or other people
in the Swatantra or other groups in
Andhra have done or not done. I
have information on the subject. I
did give some indjcation at an infor-
ma) get-together which took the from
of a Presg conference the gther day.
But no use ful purpose would be ser-
ved by my trying to narrate the ter-
ror stories, alleged to have been com-
mitted. Without giving details I must
refer to the terrorism which hag been
practised on a large scale, people have
not been allowed to go out of their
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houses, fish plates have been removed,
rails have been displaced, and hund-
reds and thousands of people have
been affected. In such a situation,
no one who did not openly subscribe
to the position of separation was al-
lowed to live in peace. No public
position could be taken against sepa-
ration. But that is not to say thaf the
mass of the people or the majority of
the people wanted this. I know it for
a fact from statements made to me
by representatives of backward peo-
prle, Harijans, tribals, minority com-
munities, minority castes. They were
frightened by the prospect of what
might happen if this situation was not
properly controlled, and from the way
things developed people were made
to say things and sign statements, ete.
from that, it would no! be correct to
infer that the whole of Andhra or the
bulk of the people were behind this
movement and these violent activities.
A kind of anarchy prevailed. In
most districts there was hardly any
District  Administration. Revenue
was not heing collected. Procurement
wag at a standstill. No relief works
were strated. No relief works were
allowed to be taken up. In fact, at
one time—I believe T am not disclos-
ing a Cabinet secret—it was decided
that at least two more Ministers shoulg
be taken, one of whom would take
charge of procurement of foodgrains
and the other to help some relief works
to be started. Smuggling on
a large scale took place and
the local police was not able
to prevent it. We had reports that
in some cases they even encouraged
it or allowed this kind of smuggling
to go on.
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6 P.M.

SHRI BHUPESH GUPTA: Have you
got a list of those officers?

SHRI UMASHANKAR DIKSHIT:
I do not think it will be useful in
this discussion if I disclose the names.

SHRI BHUPESH GUPTA: 1 am not
asking you to give out the names. If
you have a list of officers who be-
haved as you are saying they did, ie.
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helped smuggling and spread violence,

I want to Know whether you have a
policy of dealing with these officials.
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SHRI UMASHANKAR DIKSHIT:
Every aspecl of the situation will be
dealt with properly. Wherever stren-
gth is necessary, strength will be used.
Wherever sympathy is necessary,
sympathy will be shown. Again I
repeat that it is not proper for the
House tp expect us to take some kind
of an oversimplified line of action or
a straight-jacket approach in dealing
with the problem.

At one time, Shri Banarsi Dassji
supported and at another time he cri-
ticised. But if I have understood
him correctly, the balance of his
speech was in favour of the mainten-
ance of the President’s rule for deal-
ing with the sifuation properly. He
said: if it is good to have separation,
have separation; if it is good to have
integration, have integration. By and
large, that is not something about
which I should quarrel with him.

Shri Bhupesh Gupta has made a
very impressive speech and 1 was
particularly surprised by the remar-
kable knowledge of facts he has ob-
tained possibly through his party
ranks. I do not say that every bit of
information given by Rim is correct,
but the direction to which these facts
or the statement made by him point,
has been correctly brought out and I
must say that the Communmist Party
of India has taken a very consistent
stand in the matter. At the time when
they began to play their role in the
area, the situation was very tough
and 1 am mot sure whether any ach-
vity proved effective at that time.
Some uncharitable friends tried to
imply that those whg did not go right
into the middle of the fray, showed
less than propriety in their attitude.
Well, I do not agree with them. 1
think that in practising restraint and
not provokihg counter-action, our
friends have acted wisely. He said
that he was pained to know about the
condition in which the students have
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been drawn into the movement and
functioning there. You see they are
impressionable young minds and when
an attractive slogan is placed before
them they are drawn into the move-
ment. I must say—I hope I will not
be misunderstood—that I feel dist-
ressted over the fact thag over a lakh,
a hundred thousand, or more of non-
gazetted officers, clerks and assistants
have not got their pay for more than
24 months. I understand some dole,
an amount of Rs. 40{- or Rs. 50{- each
has been paid to them.

As some hon. Member has pointed
out, there is now a great dispute rag-
ing there as to whether the money
collected for paying them was really
fully paid to the N.G.Os. or not; but
that is beside the point. The point
is that I share the distress, but I
really cannot understand why they
should be continuing to take a barren
path like this, I have been talked to
by some Andhra friends and some
strangers also. Five ladieswiveg of
N.G.Os. perhaps came to me. They
were very angry, they went for wme
and, well, used as strong a language
as is possible for women to use. I ex-
plained the policy to them and told
them “You go and tell your husbands”
and showed them the way. They said
“We cannot at this stage, do anything,
We are all getting tired of all this and
if somebody lintervenes sympatheti-
cally we think our people will come

back soon to join their gervices”.
I am told that the Civil Surgeons
have joined already the Assistant

Civil Surgeong are also considering the
matter.

The N.G.Os., whose entry really
made all this difference, really need
our understanding and I hope that
the word will go to them that if
they decide and take a rational line
and express their willingness to go
back to their posts a reasonable and
an understanding approach will be
shown from our side,

Our friend, Mr. Anandam has said
that services should not be involved
in political movements and I entire-
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ly agree with him. In this case,
peculiarly enough, it is not that they
have been particularly brought into
it; but because of historical rea-
sons—as I said earlier the Mulki Rules
brought these N.G.Os. into the vertex
of this trouble.

Mr. K.P.S. Menon was trying to
say that we have unnecessarily car-
ried out the wishes of the Supreme
Court. He was saying that the Sup-
reme Court was very wrong in hav-
ing reviveq those mediaeval Mulki
Rules, etc. He may find it difficult
to understand why we are affected
by such judgments, but I need
hardly point out that in the policy
that we have adopted, of socialism
with democracy we have to accept

the rule of law. It is the basis of
our political existence.

SHR1 BHUPESH GUPTA: But
you must have noted how the

Andhra High Court and other cour:s
are behaving. They are actually be-
having as part of the separatist
movement—letting off people, not
applying the law, giving all kinds of
rulings, confusing interpretations and
contradicting each other.

SHRI UMASHANKAR DIKSHIT:
Madam, in such cases individuals
might have committed wrong; that
can be considered accordingly. I am
saying that thig is a restriction whu:'h
the founding fathers of the Consti-
tution had imposed upon the people
and we have to accept this rest‘rlc-
tion, this limitation in our function-
ing. Why I myself mentioned t.he
three differeing judgements earlier
was to point out how the situation has
arisen. You may blame the Govern-

l ment of India for our mistakes. We

do not say that we are infallible, no
solution con be infallible. goaaHT

st 7 wgr f@ =@ Al S TE
gaT | AU faE § ﬁﬁﬁ%sﬂﬁﬁlﬁﬂ'ﬂ'r{
grag Gaar ar adqr e faargr T4
qaar REAT g8 4 FIAT NI &
AT A frd AT AE ¥, f o
F GFEH g
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ot A fag awt : & WAy Gt
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freez A7 aigr fr waqd frog us
9l AT WX IARVEA AET AT A2 |
I must go back to English. Mr. Menon
forgot one thing that the five-point
formula was not one-sided. 'It did not
merely give some protection to
Telengana side but it secured, pro-
vided gurantee to the measures very
much in favour of Andhra region
also.  Unfortunately, because the
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sentiments were roused and the agita-
tion started, those five points because
difficult to understand.
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Then Mr, Mandal and Mr. Menon
said that all this is due to unemploy~
ment. Well, unemployment is there, I
do not say that unemployment ig not
there. The highest possible priority
must be given for dealing with the
problem, for eradicating the evil but to
say that every problem is caused by
unemployment, that the Mulki Rules
judgment was given by unemployment,
that five-point formula....

SHRI BHUPESH GUPTA: The
Mulki Rules judgment was given by
unemployed Judges,

SHRI UMASHANKAR DIKSHIT:
In this case, they were employed
Judges. But, Madam, it is trying to
over-simplify a rather complicated.
situation. Local emotions have been
roused, powerful sentiments have
gained should and there if we try
to say that this ig all due to unem-
ployment and if we solve unemploy-
ment then Andhra or Assam problem
will be solved, all T can say about it
is that the hon. Members concerned
have not tried to go deeply into the
problem, or tp understand the full sig-
nificance of the situation that has
arisen in Andhra. Our Mandaljj got
rather excited; he mentioneg several
reasong Why the things are not to his
liking. He also mentioned the Prime
Minister in that context. I am afraid
he does not know our Prime Minis~
ter well enough. It ig not good man-
ners. I think it would not be quite
proper for the Prime Minister to make
an exhibition of her readiness to
encourage other partieg or to say that
she will not continue indefinitely as
Prime Minister. I really cannot under-
stand this. Let them understand how
parliamentary democracy functions, 1
claim, Madam, that India ig the only
country where parliamentry demo-
cracy is functioning with 0 much
freedom, so much success. No where
in Asia, Africa, South America, and
if our friends in other countries do not
mind—even in Europe--is there greatep
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freedom, and greater success of parlia-
mentary democracy, excepting per-
haps one or two countries which 1 do
not want to mention. Let us not un-
necessarlly decry everything. Why
do you want to weaken and under-
mine the public confidence? We are
all human beings. If you say that we
are monsters. we are wrong, every-
thing is wrong, I beg to differ. No,
Madam Vice-Chairman everything is
not wrong I think the country is
proceeding with a great measure of
confidence and dealing with Hercu-
lean problems with such success that
even our friends in the Opposition in
their heart of hearts appreciate it;
at least some of them have expres-
sed it,

Madam, there are only two more
things to mention and 1 won’t take
much more time. It wag said that the
Chief Minister has made a mess of it,
that he was wrongly chosen, that he
did not have the support of the people
etc. These are all substantially incor-
rect statements. 1 was concerned
with it. Of course it is not my busi-
ness to give an account of the party
processes. Mr. Subramaniam and
myself went there, we met everybody
concerned. 1 did not understand
Telugu and therefore we had Mr.
Subrabaniam. He understood to some
extent. There were other people also.
We noteg down the names and we
asked everybody. They forget that
the name had near unanimous consent
earlier, earlier than the meeting
where the decision wag taken formal-
ly. All the important leaders includ-
ing Dr. Chenna Redddy, Mr. Brahma-
nanda Reddy—mention any other name
you like—whg were then there blessed
this. I asked everybody. 1 went to
Mr, Brahmananda Reddy’s house and
received hig approval. In fact except
Sanjivayyaji whose health was not
good, no other alternative was men-
tioned. No other name Was project-
ed. So to say now that the choice
was not correct is not fair. Well, 1
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I am not here holding any briefs bu
he had been a Minister for severa
years. He was well known for hi
intellectual keenness and freedon
from controversy. He was not a new
man just picked up from somewhere
There is another thing. I would re
quest hon. Members mot to forget
that his decision firmly to go througt
with the land reforms and not to re-
duce the ceiling as was done in some
other parts of India, has not been
forgotten by the people who were ad-
versely affected, The rumblings came
to me. The Chief Minister may also
have heard them. If he failed to un-
derstand the situation it was his fault.
History does not spare institutions or
men in such situations. We got the
rumblings and we were not surprised
when we were told that huge quan-
tities of rice were being smuggled out
and sold in Kerala and elsewhere
and that there was an understanding
that out of the sale proceeds payments
were to be made. We understood the
situation. Still we were anxious that
exports should not be allowed either
duly or unduly, legally or illegally,
because we were worried that as
soon as conditions came to normal
we would have .to take direct respon-
sibility for feeding the people and for
starting test works, That is one of
the reasons why we feel heart broken
over this tragic situation.

I hope 1 have not omitted any im-
portant point. Mr.  Shejwalkar, T
have already ssid, was trying to pick
holes in the recommendations. He
was trying to find fault with the re-
commendationg of the States Reorga-
nisation Commission that reported in
1956. Madam, this is trying to be
wise very much after the event. A
major operation took  place. The
leaders of the country—not only the
Congress—committed the country to
the principle of reorganisation of the
States on the linguistic basis. The
British had their own divide-and-rule
policy. We did not want to go by it.
We deliberately I can say with know-
ledge, accepted the difficult path. It

do noi say that choices are all correct. | was the only path which was accep-
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table to the people at that time.
was in close touch with the move-
ment in Karnataka, Andhra Pradesh,
and also in Maharashtra. It was very
strongly going on in Maharashtra. I
would request Mr. Shejwalkar to un-
derstand that the linguistic reorgami-
sation has given stability to the coun-
try, emotional stability to the coun-
try. 1f anyone is inclined to disre-
gard the importance of language in
the total emotion of man, he is very
much 'mistaken. I would only point
to the recent incident of Bangladesh.
Their religion was the same. Ad-
ministratively they had become one
and emotionally they wanted to re-
main in Pakistan. Otherwise, they
would have rebelled at that very
time. What is it that finally made
the difference? Language. Bangla-
desh never accepted any other lan-
guage. Among the first measures of
reform they have adopted is the one
to accept Bengali as their natural
language. Therefore, for us to say
that language is not important would
be forgetting or ignoring an important
lesson of history. You see the
history of Eurcope. You see what
happened in the European scene and
elsewhere in the 20th century. Lan-
guage has prevailed. That is why
we went as far ag possible to 'meet
the requirements of the pecple, so
that emotional dissatisfaction dig not
continue in this field.
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Madam, 1 have taken more time
than 1 wished to take. 1 want to
close my remarks with a very sincere
appeal to all Members of Parliament
and Members of this House particu-
larly to understand our approach and
not to say or do anything which
would, for any reason, good, bad or
indifferent, disturb the atmosphere.
We have made some progress and as
Bhupesh Guptaji said, a certain mea-
sure of improvement has taken place.
We do not want to claim any credit
for this. It is not a pleasant matter
at all to have to control your own
brethren with the help of the police
or the armed police. 1 assure you
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that this is not our approach. When
burning, nothing else
could be done except through some
show of force and the use of force,
1 think some hon. Member Mr.
Chandramouli, made rather wild alle-
gations. 1 am sorry to say that.
Possibly because he himself was
affected and got involved in cne of
the incidents, he has not yet forgotten
and forgiven it. In any case I hope
a successful eng to this rather un-
pleasant chapter in our present his-
tory can be brought about. We can
meet the situation but we can have a
reasonable chance of success only
with understanding and co-operation
from all sections of this House and
the other House. With these words,
I commend this motion to the
acceptance of the House.
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THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKOPADHYAY): I ghall
now put the first Motion first to vote.
The question is:

“That thig House recommends to
the President that the Proclamation
issued by the President on the 18th
Janpar, 1973 under article 356 of
the Constitution, in relation to the

State of Andhra Pradesh, be re-
voked.”

The motion was negatived,

THE VICE-CHAIRMAN: 1 shall

now put the Resolution to vote., The
question is:

“That this House approves the
Proclamation issued by the President
on the 18th January, 1973, under
article 356 of the Constitution, in re-
lation to the State of Andhra Pra-
desh ™

The motion was adopted.

SHRI LOKANATH MISRA: Madam,
1 would 1ike to inform the hon., Home
Minister that the Rajya Sabha seat in
Orissa has been lost by the Congress.
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THE VICE-CHAIRMAN (SHRI- 11,00 a.M, tomorrow
MATI PURABI MUKHOPADHYAY):

. ; The House then adjourned
It is irrelevant. I rule it out. It has

at twenty-six minutes past six

got no relevance tp the discussion of the clock till eleven of the
that we have had just now. clock on Friday, the 2nd
The House stands adjourned till March, 1973.
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